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Seventeenth Loksabha
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Title: Discussion on the motion for consideration of the Factoring
Regulation (Amendment) Bill, 2020 (Motion Adopted and Bill Passed).

THE MINISTER OF FINANCE AND MINISTER OF
CORPORATE AFFAIRS (SHRIMATI NIRMALA
SITHARAMAN): Madam, I beg to move:

“That the Bill to amend the Factoring Regulation Act, 2011, be

taken into consideration.”
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SHRIMATI NIRMALA SITHARAMAN: Madam, the Factoring
Regulation Act of 2011 was enacted in 2011 because MSMEs were
struggling to have their payments done in time. In order to address the
delay which MSMEs were suffering, because of which liquidity
problems were arising, it was necessary to pass the Bill on Factoring
Regulation. That is how the Factoring Regulation Act came into

being.... (Interruptions)

The primary considerations for the Factoring Regulation Bill to be
passed in 2011 - that was the intent - were that the liquidity for small
scale industries through factoring process can be enabled, a provision for
registration of factor which can do business in factoring can be made,

and also the assignment of receivables to factors is regulated.

Now, we are trying to come up with some amendments to the Bill.
These amendments are the direct result of the recommendations of the
U.K. Sinha Committee. The U.K. Sinha Committee had gone into the
difficulties post the Factoring Bill becoming an Act; when the Act was
implemented, there were certain difficulties which the U.K. Sinha
Committee had looked into. Based on their recommendations, this

Amendment Bill is being brought in. ... (Interruptions)

Hon. Members may know that I had introduced the Bill on 14th

September, 2020 and on 24th September, 2020, the Bill was sent to the

Standing Committee. The Standing Committee’s recommendations had

come on 3™ F ebruary, 2021. All the recommendations of the Standing

Committee have been accepted by the Government. One
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recommendation is a legislative recommendation. The other eight are all
non-legislative amendments which the Standing Committee has desired.

... (Interruptions)

Therefore, what we are coming up now is to accept the Standing
Committee’s recommendations. There are three Amendments to the
existing Act and one of them is the insertion of Section 19(1)(A). This,
in short, will capture all that we are trying to do. The TReDS platform --
through which the MSMEs got to be getting some discounts -- 1s also
taken on-board. Therefore, this is a very important Bill, which, if passed
with amendments as suggested by the Standing Committee, will benefit
the MSMEs and since, the MSMEs will be benefitted, I appeal to the
whole House to consider and pass these three amendments including the

one insertion. Thank you, Madam. ... (Interruptions)
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Amendment made:

Page 1, line 3,-

for “2020”
substitute <2021, (2)
(Shrimati Nirmala Sitharaman)
AT FUTIF : 0% T8 &:
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Enacting Formula

Amendment made:
Page 1, line 1, -

for “Seventy-first”
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substitute “Seventy-second”. (1)

(Shrimati Nirmala Sitharaman)
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SHRIMATI NIRMALA SITHARAMAN: Madam, I beg to move:

“That the Bill, as amended, be passed.”
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